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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY, THE THIRTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 27131 OF 2024

Between:

Ansari Taziha Firdous Mohd Azhar, D/o. Ansari lrilohammad Zafer, Aged
aboul22 years, Occ Student, tvlomin Pura, near lvlomin pura masjid, Parbani,
Irilaharashtra 

...PETrroNER
AND

1. The State of Telangana, Rep by its Principal Secretary, Medical and Health
Family Welfare De[artment, Secretariat Buil-dings, Hyd-erabad- 500 055

2. Kaloji-Nararayana ilao University of Health Sciences, Represente{ by its
Reoistrar. Waranoal.

..RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated rn the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of writ of mandamus declaring the action of the respondents particularly the

2nd respondent in not considering the petitioners request for registration and

exercising web options for admission into I\IBBS/BDS course under lVlanagement

Quota B Category in next phase of counseling for the academic year 2024- 25 as

illegal, arbitrary, unconstitutional and consequently direct the respondents to

consider and permit the petitioner for registration and exercising web options for

admission into Ir/BBS/BDS course under Management Quota B category for the

academic year 2024- 25 in next phase of counseling.

lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct



the 2nd respor lent to consider the petitioners reques for .egistration and
exercisinq web : ptions under Management Quota B category fo. admission into
IVBBS/BDS cou.;e jn the next phase of counseling for the acadom ic yeat 2024_
25, pendi,rg drsplsal of writ petition.

Counsel tbr the I'etitioner: SRI ABDUL KABEER FOR SRI _.ttAM SINGHcounset for the r lespondent No.1: cp r.dn rvrEb-rbil Hen-r H & FAMtLy
counset tor the Flespondent No.2: a*,1:rTiSr=oKAR RAf,, sc FoR KNRUHS
The Court made !he following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENryAS RAo

trIRIT PETITION No.2713L of 2o24

ORDER.' (Per the Hon'ble the Chief Justice Alok Aradlrc)

Mr. Abdul Kabeer, learned counsel representing

Mr. L.Ram Singh, learned counsel for the petitioner.

Mr. A.Prabhakar Rao, learned Standing Counsel lor

Kaloji Narayana Rao Un iversity of Health Sciences

(hereinafter referred to as, 'the University') for respondent

No.2.

2. With the consent of the parties, the matter is

heard finallv.

3. In this writ petition, the petitioner inter alia has

prayed for the following relief:

"For the reasons stated in the accompanying

affrdavit, it is heretry prayed that this Hon'ble Court

may be pleased to issue an appropriate writ, order or

direction, more particularly one in the nature of writ
of mandamus declaring the action of t1.e respondents
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p:rri cularly the 2"d respondent in not consiri:ring :he
petilioner's request for registration ald exerr:ising r,,eb
opttr ns for admission into MBBS/BDS cc,ur;c unrier
It{:m rgement euota ,.8,, Category in next ph ase of

arbil'ary, unconstitutional and consequent 1. dirr:ct
the t :spondents to consider and permit the Detitiot Ler

foregistration ald exercising
admj ssion into MBBS/BDS
Mani gement euota ,,E},, category

web cpr icrrs br
course un( er

for the a:a der.ric
year 2024-25 in next phase of counsellin6; aecl pzLss
such other order or orders as this Hon,ble Clurt m.1y
deenr fit ald proper in the circumstaJlces ol. llt- .a5( ..,

1-. l.:arned counsel for the petitioner s;ubmitted that

inadvertentl.r the petitioner could not register f<rr admission

University is, not permitting the petitioner to s.ek erdmission

under Mani'l gement euota for .,B,, category,. Hr: further

submitted th 1t the petitioner be granted libert.; to r;ubmit a
representatio 1 to the University and the lJniversity be

directed to cl :cide the said representation in zr trrr: e bound

malrnel'

5. Lc rrned Standing Counsel for th e U niversity

submitted thr Lt the last date of registration \v.r,r 23 .O8.2O24

and thereafte., merit list has been prepared, r,,, tich shall be

i
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,/ published at the time of indicating the web options. However,

it ts fairly submitted by him that in case the petitioner

submits a representation, the same shall be deait with by the

University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of with

liberty to the petitioner to submit a representation before the

University with regard to her grievalce. Needless to state that

in case such a representation is made, the University shall

decide the same within a period of two (2) days thereafter. It

is made clear that this Court has not expressed any opinion

on the merits of the matter.

Miscellaneous applications, if any pending, sha-1l stand

closed. There shall be no order as to costs.

SD/.N.CHANDRA SEKHAR
ASSISTANT REGISTRAR
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To
1. The Principal Secretary, Medical and Health Family Welfare De-partment'' $;*i;iliBuirJi"s", itvoeraoad. State of relangana - 500 055

2 il;'#si;i;i rii;ii'Nr'|.rruvana Rao Universitvbf Health Sciences'

Warangal.
s. one C6 6 sRl L.RAM slNGH, Advocqlg tpiv.ql. .i. i*6 6c.'1"-oiloC H,tEorcAil HeALfH h rruuiLv wElrRRe' Hish court' 

toi itre Siate of Telangana, at Hyderabad [oUT] -s. tjn" cCio snr n.pnAaHlKAdnno, sc ron xrunuHs [opuc]
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HIGH COI.JRT

DATED:30 t0912024

ORDER

WP.No.27131 of 2024

DISPOSIN(; OF THE WRIT PETITION
WITHOUT 3OSTS.

CC TODAY .
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